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None appeared for the petitioner,

Shri MeLeVerma,counsel for the resporndents.

As it is a wery old matter, we thought it propa
to look into the records, hear the counsel for the
réspondents and dispose of the case on merits,The
petitioner had applied for sanction of final withdrawal
froem his Ge.Pe.Fe account, a sum of m;17,970/-. The said
application of the retitiomer Qas returned to him on
24.8.84.instructing him that he being under orders of
tranéfer, he was to route his ap?iication through the
appropriate authority under whom¢ he has to serve
consequent upon transfer, The petitioner appears to havei
challenged the order of transfer and in the process took
the attitude of not abiding by the instructions for
routing the apprlication befbre the compe tent authority,
It is in this background that the provident fund which
the petitioner wanted was not sanctioned, From the

averments in the petition, it appears that some orders
—

were passed in regard to his transfer which ha¥# been

‘challenged, Be that as it may, the application was not

routed or re-submitted to t he competent autﬁority with
the result that the petitioner dig not have the bénefit
of withdrawal. Shri Verma submitted on instruction
that»é;/ﬁo fresh application was filed andg,

therefore, the question of withdrawal does not arise.

In these circumstances, there is nothing that we

~n.can do in the matter. It is enouch to say that
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it is open to the pétitioner if he wants.to withdraw
the provident fund amount, he should'make a fresh
application to the,éppropriate'authority in accordance
with law and if,sgég%g—application is made, it is
obvious that it has to be dealt with expeditiously and
in accordance with law. Subject to these observations,

this O.A. stands disposed of, No costs,
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